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| TEM No. 2 Court No. 5 SECTI ON | VB
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No.2506/2001

(From the judgenent and order dated 27/11/2000 in CAP 14368/ 98
of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

A. N. SHARMA Petitioner (s)
VERSUS
UNION OF I NDI A & ORS. Respondent (s)

(Wth prayer for interimrelief)

( Wth Appln(s). for exenption fromfiling c/c of the inpugned Judgnent
and permission to subnit additional docunent(s) )

( For Final Disposal )

Date : 14/03/2002 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE U. C. BANERJEE
HON BLE MR JUSTI CE B. N. AGRAVWAL

R K. Jain, Sr. Adv.,
Nar esh Kaushi k, Adv.,
N. K. Roy, Adv.,

Shi | pa Chohan, Adv.,
s Lalita Kaushik, Adv.

For Petitioner (s)

For Respondent (s) D pankar P. CQupta, Sr. Adv.,
V.J. Francis, Adv.,

P.1. Jose, Adv.,

A. Badhakri shnan, Adv.,

Jeni s, Adv.
Raj eev Shar ma, Adv.

Anj ani Ai yagari, Adv.,
Sushma Suri, Adv.
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UPON hearing counsel the Court nade the foll ow ng
ORDER

On the prayer of |earned counsel appearing for the
State of Punjab, let this matter appear on 2nd April, 2002.

. SP1

(R K. Dhawan) (D. D. Jindal)
Court Master Assi stant Regi strar



